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IN THE CENTRAL ADMINISTRA IVEITRIBﬁNAL[JAIPUR BENCH,JAIPUR.
L e |
- Date of Decision: 24.4.2001

OA 147/98 o -

éhandra Singh s/o Shri amphal r/o Bhudé Derwaja, beeg,A

District Bheratpuf. | |

| ... Applicant :
Versus |

1. | Union of Indie throggh' Secretary, ArchanIOgieel,

Ministry of Human Reeources,\ Shaetri- Bhawan, New

‘«Deihi. f

2. : Director General, Archaeological_Survey'of India, 11,

Janpath, New Delhf

3. Dy. Superlntendlng Hortlculture Archaeological Survey

of" India, Hortl ulture ' Division No.ll, Safdarjuny
Tomb New Delhl.[

a. Asstthuperintenflng - .Herticuléuriet,
Archaeological urvey of Indla, Deey Palace, Deey,
DistrictIBharat Tl | |

5. The Chlef Hortlculturlst ‘Archaeological

\
Survey 04 India, Taj Mahal, Agra (UP).

.CORAM:

HON'BLE MR.S;K, GARWAL, JUDICIAL MEMBER

HON'BLE MR.A.P.NAGRATH, ADMINISTRATIVE MEMBER

) ORDER

PER HON'BLE MR.S.K.AGARWAL, JUﬁICIAL MEMBER

In ‘this OA filed u/s 19 of the Administrative
Tribunals Act['1985, the epplicant makes’ a prayer to direct

the respondents to 7pp01nt him compassionate grounds from

the date of his appl cation.
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'16.1.95 in harness leav

certificate of the appl

to give relief to the faj

2. In brief,’

the applicant,

Shri Ramphal,

-2-

the case of the applicant is that father of

—was_emplcyed as Chowkidar in

the department‘of‘Arcnaeological Survey of India and died on:

Karan Slngh,
Snantl, who had already

applicant submitted " an
consent of his brothers

’ . . f .
grounds and in pursuance

Ram Babu‘and the‘applicantl

ing behind him three sons - namely

and one daughter

married. It is stated that the

application ‘on 4.3.95 with ° the

i . .
‘for appoeintment .on -compassionate -

of that application the’department

had directed the applicant to'make_an application_in_the

prescribed Rroforma in dupplicate.’

submitted an applicatior

grounds . in- the manner

Thersupon, the.applicant

for appointment on -compassionate
respondents

as >directed~ by - the

alongwith death -certiflcate of . deceased Ramphal and aye

Lcant hlmself The-documents were

also sent by the applicant for further necessary action but

there was no progress.

-

recelved a. letter of respodnent ‘No.3 dated 28..8. 97,

_The appllcant sent remlnder but he

by whlch,

the appllcant was 1nformed that his case is not covered'

‘within the quota prescribed for‘compa551onate app01ntment.

It is stated that thelobject of'compassionate appointment is

mlly of the deceased and any delay

in appointment to'the_dependants of the deceased employee is:

.the;'

.

appllcant fulflls all th

frustratlng

therefore,

agalnst 5% - vacancies

a

case has been -filed by

above.

main cbject.

'he‘.can -be appointed on
-of Group C

appllcant has not been app01nted so far..'

that

’

e qualifications for appointhent p

It is' stated

compassionate grounds

and ﬁ ‘posts but the -

Therefore, this

the appl;cant- for' the relief as

i

the .

v -
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'3,’ .Reply,Was filed.jln,the:reply it is stated that the
" case of the applican was thoroughly e%amined_but the same'a
.was not covered unde the ruleé,governing the appointment on-
compassionate grounds. Therefore, : the-/-applicant was
informed - according Y. It ' is  further stated that
compassionate 'appoi tment can .be made)'under the rules
naximum of 5% of the vacancies falling under direct recruit
quota in'any Group-C and‘D posts and the cOmpetent'authority
is bound to follow the statutory prov151onb. The case of

_the applicant was ot findlng place' in the framework of

these rules. Ther fore,' the applicant "was communicated
'accordingly' and‘ he has no case’ for ‘interference by this
'Tribunal and the Oh is dev01d of any merit and is liable to

: be dismissed.

4, : Heard the learned counsel for the - parties and also

perused the whole r cord.

5. Admittedly, ather of”the applicant died on 16.1.95
leav1ng behind him three sons and one daughter. It is alSO'
undisputed fact that the: applcant filed an application to
the respondent de artment for giVing him appointment on;
compassionate~§rou da.but his application waswrejected on
- the ground that his case 1is not covered within the quota
prescribed for ap 01ntment on compaSSionate grounds.' The,
rdepartment was under an ‘obligation to prepare a list of éuch
'candidates on the basis of‘first come first-serve*or.any

other criteria laid down- for this purpose but in this. case

the prayer of the applicant was outrightly rejected by the

re5pondent depart ent on the: ground. that hlS case 1is not -



(A.P.NAGRATH)

" covered under 5% of uwota for giviﬁg appointments on

compassinate groundé., Tjerefore{ it will be just andlproper

". for the respondent department to enter the name of the

applicant in the list of |such candidates who are waitiny for

appointment'oﬁ compassionate grounds against 5% quota.

B, We, therefore, dispose of this OA with a directioﬁ_tq
the respondents to enter the namé of the applicant in the

waiting list and consider his candidature for appointmént on

. compassionate grounds as and when his turn comes. No order

as to costs.

wis

(S.K.AGARWAL)
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MEMBER (B) MEMBER (J)




